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. ‘ Original Application No. 1666 of 1993
Vikram Shamma $isisisiss Applicant
Versus
Union of India FOCT i
and Others $ssssc Respondents
Hon'ble Mr. Maharai Din, Member (J)
The applicant has filed this application
L 3 seeking the relief for quashing the impugned orders

dated 19+8,1993 and 06410.1993(Annexure I & II) by

whi ch the representation of the applicant was re-
jectedy

20 | The applicant was emplgyed as Chargeman
Tool Room under Dys(C.M.E.), (Tooling) D.L.W. Varanasi.
He was allotted marterim.ééo/G Type II in the resi-
dential campus of DeLeW. Varanasis The guarter was
allotted to the applicant by order dated 10.5.].985 _
and in pursuance of the same he occupied the qﬁ';:_ter
Weeofo 14.5,1985 and since then he has been living

in the quarter alongwith his familye. The allotment

of the quarfer was cancelled under the pnatakt that |
the applicant had sublet the- quarter. Hence he has 1 |
approached this Tribunal for redressed.

Jo - The respondents have filed counter-reply .
and resisted the claim of the applicant
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4s Heard learned wunsel for the parties

and perused the record.

S The applicant has stated that he occupied
the quarter w.e.f. 14¢5,1985 and since then he has been
living in the said quarter. He denied the allegations
of the respondents 1_'.ha1'. the quarter was sublet by him

to someone else. According to the case setup by the
respondents in the counter=af fidavit it is stath that
the order of cancellation of allotment of the quargr
was passed by the department after having adopted the
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due procedure, The spot inquiry was conducted after ,,F
having served the notice on applicant. The applicant

denied that no notices was served before the order of

P}i--'_;..;__ | | canwllation of allotment was passed nor any inquiry o2
W conducted. : 5
o : | .

. . | _ _f
o2 R 6. ; The above controversy now has been set |
i ' at rest between.the party by producing)me the order of |
- e s S .5
3"";,‘.-"'"- s . §tate Officer dated 18.2.1994 in which it is said ‘L'hat i
?; = ,3? e the allotment of quarter in the name of the applicant |
» #b | . uras cancelled on the basis of joint checkup condpctad l

| hy a team on the ground of subletting. A sl'nw-causa 1 3
notice was served to the applicant Sri Vikram Sharma |els

a personal hearing Was given to tﬁ.n. He in support
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SRETNE }e of his mntanti.on has said that he is stayi ugﬁd,n the & o
g, ) ﬁ%‘?ﬁ @g,oduna witnessas;’ who are the résidﬂlﬂﬁff "t *r
- oo kame Baahan Card issued in his favour al,so 3

anplicant Vikram Sharma is T

G. The respggdant q’gjﬂ'j“w’
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sd the case of the applicant to be reviewed

*‘EB- th;i'fgn, Jinusiug Committee by making the

ssasv‘produoa in support by the applicant,
si:il-ba.to prove that Sri Vikram Sharma has
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7o " Considering these facts and circum=
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'Zm-?‘a ws of this case, we allow the application of the

. 'cant and the impugned order dated 19.8.1993 w-
“‘”ﬁng cancellation of the applicant's allotment of

B

'.a‘é._ guax:ter i's hereby quasheds There will be no order |
K #IJ’ i

~ Member (J) | l

-

Allahabad, Dated 12th April,
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